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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD| BENCH
AT HYDERABAD:

J 0A_94/92., Dt, of Order :27-7-93.

Velaylidhan Pillai Bahulayan
Nair

+seshpplicant

Vs,

1, Covernment of Andhra Pradesh,
represented by its Chief Secretary
to Government, General Adminiastra-
tion Department, Sscretariat, Hyd.

2. Director General & Inspector General
of Police, AP, Hyderabad,

3. Union of India, rep. hy the
Secretary, Department of Personnsl
and Training, New Delhi,

.sesREspandents

Counsel for the Applicant : Shri D.Linga Rao

Counsel for the Respondents : Shri D.Pandu Ranga Reddy, Spl.
‘ Counsel for AP State e

. _ St N R Dawal}z_ﬂ;?fk.@&%'

CORAM:
THE HON'BLE SHRI A.B.GORTHI ~: MEMBER (A)
THE HON'BLE SHRI T.CHANDRASEKAR REDOY : MEMBER (A)

(0rder of the Divn. Bench passed by Hon'ble
Shri A.B.Gorthi, Member (A) ).

Aggriesved by the adverse remarks endorsed in

bvﬁ:_%LAxo~hﬁJ¢fj
4. his Annoual Confidentisl Racurdﬁheﬁéed,\31-3-88 a?d 31-3-1989,

LT

the applicant filed 0.A.94/92 with a prayer that the seid
. adverse remarks shouid be expunged from his A.C.P3: During
‘the pendency of this O.A. the applicant was promoted to the

~, : !

post of Additional Director General of Police in| the scale

™

P2,




To
i.

7.
8.

Pym.

Secretariat, Hyderabad.. -

ale

The Chief Secretary tO Government.
Govt.,of A.P., General Administration Dept.,

[ ¢ "

The Director General & Inspector General of Police,
Aop Wderabads

The Secretary, Dept. of Personnel and Training

Union offmid India, New Delhi, -

One copy to Mr. D.Linga Rao, Advocate, 1-1-258/10/C
Chikkadapally, Hyderabad,

One copy to Mr. N.R.Devraj, Sr. CGsC .CAT, Hyd.

One copy to Mr.D.Panduranga Reddy, bpl Counsgel for A.,P, Govt.
CAT.Byd,

One spare copy.

t

One copy to Library, CAT.Hyd.

<




n/

Qué

* - 'S

of Rs,7,300-=7,600. {0 Lﬁ@% Rao,. learnad courisel for

the applicant and Shri D.Pandu Ranga dedy:_léardéd special
counsel for thebﬁ.ﬁ. Statetaié present and heard. Learned
counsel for the applicant shous us to-day a letter of the

GCovernment of Andhra Pradesﬂg-ﬁaneral'Rdministratban Depart-

*

ment dt,B8-7-93, under which the applicant has been pfomoted

to the post of Additional Director General of Polics. As
thé-applicant has thus been promoted, learned counsel for

the applicant feels that the adverse remarks of ths appli-

cant in A.C.R. lose significance, In this regard Shri

Linga Rao, learned counsel for the applicants refesres to a
decision reported in AIR 1987 SC 1201 (State of Haryana
Vs, Shri P.C.Wadhwa, IPS, IGP), In any case his prayer
now is that %% as the applicant hes since heen promoted,

. IJLN’) ) '
arg the application §‘beceme infructuous. Hence the same
is disposed-onf as having become infructuous with no order

as to costs,

2. . ﬁb orders need be passed in MA 89/93 and the seme
v B
ifiﬁisposed-of.

(T.CHANDRASEK;;;%;;;;;?éé (A,B.CORT!
(5}

Member Member (A)

Dated: 27th July, 1993,
Dictated in Upen,Court.

avl/ : : M
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IN THE CERTRAL AD:INISTRATIVE TRIBUN P.L
HYLDERABAD BENCH AT HYDERARBAD

[
- A

THE ﬂON'JLE M‘.JUSTtCu V.NEELADRT RAO
“/ICE CHATRM&AN

.

THE HOW'BLE HE. ?B GOKTHY : MEMBIR(A)
. _ ' AND —

THE HON'BLE }R.T.CHANDFASEKHAR REDDY
: MEMBER( JUDL)

2D

THE HON'BLE MRLP.T.BTRUVENGADAMsM(A)

tedzgij- ’7

CRPER,/JUDGYENT 3

A&.A/R A/C ;itN,

in
0.a.8. ¢ LI“\ } = Qo

T.A.No, (w.P., )

Admit ed and Interim directions
issued,

Alloywed .

Disposed ~f with directions
. . ‘—-.-‘ ‘
Disnfissed

lssed as withdrawn

+

Disn
Dismissed for default,
Re jécted/Ordered

7+ No crder as to costs{
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